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CENTRAL ADMINISTRATIVE TRIBUNAL.: PRINCIPAL BENCH

original_gpplication No.1340 of 1228

L 4
Mew Delhni. rhis the 4th Jday of Hay,l?.?
HON’BLE SHRI N.SAHU,MEMBER(A)
Ghasitu Ram a/o Gh.Ram Iswar sas .,
Yill. Maropur. pLoo. Jatiuna,
Gistt. Jamuna Nagar,Haryana L. WApplicant
(By Advocate: Nons)
Yersus
i Union of Indid
through its Geneiral Manadei .
Morthaern Railway,Baroga HOUSE.
[N o~ Ly 3 :
Maw D=1t
7. Ths Dy.Controller of Stores.
Horthern Railway,@hakurbaati,
Mew DElhi. ’
F.-The Dy .Controller of Stores,
Northigrn Railway,Jagadniri WorKshomw .
Jagadhril. Haryana .. L Responden
(By Advocate: syhri R.L.Dhawaii)
0 R D E R(ORAL)
B,zwugalglgmsmn;:i;.,.u,*gang.k-wgmb.gni.a),
Meard Shiri r L .Dhawan , learnesd counsel for
respondants. None is present for the applicant. T
WaS No representation from  the applicant when the
was posted on 3.5.77. Even on 12.4.7%7. thers was
appearance on wehalf of  tne applicant. In
~ircumstances, the O.A. is disposed of after
rhe records  and hearing tne learned counsel OF
Faspondasnts.
o { sarned ocounsel for the respondents makes
preliminary objections. The prayer foir Guashing
arder dated 27.7.88 terminating the services . oOF
o
PRIV - . 3 gn P . 3 e 3 he
appa il ant was Jdispose a3 of by this Tripunal in Q.A. 150
.
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applicant seeks back wages
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( N. SAHU ) '
MEMBER(A)




